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PATNA HIGH COURT 

NOT1F1CAllON 

The 15th  September 2015 

CORTCTI ON SJ P NO. 145 

No. Misc-03-2011- 52603/Rules Deptt.-ln exercise of the powers conferred by 

Clause (2) of Artide 229 of Constitution of India, the Chief Justice of the High Court of 

Judicature at Patna makes the following amendment to the Patna High Court Officers 

and gaff (Condition of rvices and Conduct) Riles, 1997. 

1. Siort title and commencement - (1) These Riles may be called the Patna 

High Court Officers and gaff (Condition of rvice and Conduct) (Amendment) Riles, 

2015. 

(2) They shall come into force at once and shall apply to all appointments 

induding those which are still in process. 
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2. Amendment in Cause 9 of Rule 7 of Part V: - In dause 9 of Rule 7 of Part V of 

the Riles under the Mode of Appointment the two provisos shall be substituted by the 

following proviso:- 

"Provided that, except in regard to interview, if any candidate secure 10%less 

than the minimum qualifying marks in any of the above, he may be selected and 

appointed on probation for one year with the stipulation that within that period he will 

have to dear the minimum qualifying standard in two biannual tests to be held in 

respect of the subject of deficiency; the probation may be extended , at the discretion 

cf the Chief Jjstice for up to two further six months period with the similar stipulation 

of dearing the minimum qualifying standard in the test to be held." 

By Order of the Court, 

VINOD KUMAR SINHA, 

Registrar General. 
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